
IN THE CENTRAL AOMINISTRATIVE TRIBUNAL 

UVOERABAD BENCH 	AT HYDERABAD. 

O.A. 253/94 
	

Dt. of Decision : 12.4,1994. 

N. Kishan Rab 	 ,.. Applicant. 

Vs 

The Director, (Administration), 
Government of India, Central Ground 
Water Goad, New C.G.B. Complex, 
N,I-4.IV, Fairadabad, Harayana State, 
PIN : 121 001, 

The Executive Engineer, 
Central Ground Water; Board, 
Division - Ix, 13,6-446 9  
Gudimalkapur, 
Hyderabad - 500 028. Respondents. 

C:ounsel for the Applicant 	: Mr. V. 	jaya Rams Raj 

Counsel for the Respondents : Fir. N.R. Devaraj, Sr. CGSC, 

C DRAM: 

THE HON'BLE SHRI JUSTICE V. NEELADRI RAO : VICE CHAIRMAN 

THE HON'SLE SHRI .B. G0RTHI 	: 	MEMBER (ADMN.) 
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O.A.NO. 253/94. 

JUDGMENT 
	

Dt: 12,4.1994. 

(AS PER HON'BLE SHRI JUSTICE V.NEEL,ADRI RAO, VICE CHAIRMAN) 

Heard Shri V.Venkateswara Rao, for Shri V.Vijaya 

Rama Rao, learned counsel for the applicant and Shri 

N.R.Devaraj, learned standing counsel for the respon-

dents. 

2. 	The €pplicant was placed under suspension from 

5.6.1989 pending finvestigation for an offence under 

the Prevension of Corruption Act. He was convicted by 
and 8/93. 

the order dated 30.12.1993 in CCNOS.6,71 He was 

informed by the impugned order dated 21.2.1994 that 

as per the Headquarters, Faridabad instructions, Subs!-

stence allowance from February 1994 on-wards will not 

be drawn. This OA is filed praying for quashing the 

impugned oc-decàted 21.2.1994 by holding that the 

applicant is entitled to be continued under suspension 

till the criminal appeals filed by the applicant are 

disposed of by the Andhra Pradesh Hig' Court (Criminal 

Appeal 1Cos.127/94, 132/94 and 153/94 on file of the 

Andhra Pradesh High court). 

3 	It is represented for the respondents that by 

the order dated 24.3.1994 which was communicated to 

the applicant on 28.3.1994, 	the applicant was dismissed 

from service with effect ftom 30.12.1990 on the basis 

of the conviction of the applicant in CC No .6, 7H&-8/93 

the file of the kx&w.n Special Judge for CBIases, 

Hyderabad. 	
$ 

4. 	The dismissal JhadcomP into effect from the 	4 
L. 

date on which the order of dismissal was served or • 	' 

cont-c3!. ': E 
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_ 	 _______ 
10 The Oirector(AdmiflistratiOfl), Government &CTf101d, - 

Central Ground Water Board, Nes-c.G.G.COrnPleX, NHaIV, 
Faridabad, Karayana Stato, —001. 

2.' Tie Executive Engineer, Central Ground Water Board, 
Division—IX, 13-6-446 9  Gudimalkapur, Hyd-028. 

3. One copy. to Sri. \i.Vijaya Rams Raj, advocate, Advocates 
Associations, High Court Buildings, Hyd. 

- 	 - 	rccr rAT iIvth' 

One copy to Library, CAT, Hyd. - 

One spare copy. 
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deemed to have been served upon the delincuent employee, 

The learned counsel for the resppndents had not brought 

to •the notLce of this Beqch • aboub any rule or circular 

to the effect that thet  delinquent employee is not 

entitled toSubsistencc Allqwance frbm the date of 

-. 	 fl., 	Sn inn no 1-Inc rc1*inn- 

ship of mployer-employee,continues, the employee is 

entitled to either salary oY subsittence allowance or 

leave salary on leave without pay. Hence, it has to 

be held that the applicant is entitled to the Subsistence 

Allowance upto the date of service of the order of the 

It is not necessary to consider about the 

validity of the order of dismissal in these proceedings 

and it is tl fe matter for consideration as and when 

it is assailed. As such, there is no need to advert 

to the same further for consideration of this 

In the result, the respondents are directed 

to pay the Subsistence Allowance to the applicant till 

the date of service of the order of dismissal. 

7 	The OA is ordered accordingly at the adrnissioi* 

stage. No costs. 

(A.B.GORtI) 	 çkEiAUHI 1<AU) 

MEMBER(ADMN.) 	 VICE CHAIRMAN 

DATED: 12th April, 1994, 
Open court dictation. 
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